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WRITTEN  ANSWERS TO 

QUESTIONS

Pension  Scheme  lor  Loco Stall of 
iBdimn Railways

*327. SHRI  NAWAL  KlSHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state:

(a)  whether Government have taken 
a decision about a pension scheme for 
Loco staff of Indian Railways;

(bj if so, the salient features thereof 
together with the broad outlines of 
benefits which the staff will receive as 
a result thereof; and

<c) the extent to which this scheme 
will be an improvement on the Central 
Provident fund system?

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
The  Pension  Scheme in  vogue on 
Indian Railways covers all categories 
of Railway employees including Loco 
Staff.

Railway  servants  appointed on or 
after 16.11.1957 are pensionable. Those 
appointed earlier were governed by 
Provident Fund rules but have been 
given repeated options to be governed 
by Pension Rules. The current eighth 
option is open for six month* from 
23rd July, 1974.

The salient features of the pension
ary benefits admissible to permanent 
Railway servants  who  quit  service 
on retirement  or invalidment  »re 
briefly summarised below:—

A Railway servant who quits service 
before completion of 10 years qualify
ing service is granted a lump  sum 
Service  gratuity  at  the  rate of I 
month’s emoluments for every comple
ted six monthly period of service tor 
the first four years and B/Bth month's 
emoluments for  every six monthly

period thereafter upto a  qualifying 
service of 9J years.

A Railway servant who quits service 
after he has completed 10 years  of 
qualifying  service is  entitled to  a 
monthly pension. The pension is cal
culated at the rate of 1/160 th of the 
average emoluments, drawn during the 
last three years of service, subject to 
a ceiling of Rs. 2,500 per month, lor 
each completed half yearly period of 
service not exceeding 60. The Maxi
mum amount of pension is limited to 
Rs. 1000 per month-  In respect  of 
Railway servants who retire on inva
lid pension, however, the amount  of 
invalid pension shall not be less than 
the amount of the family pension at 
ordinary rates mentioned hereunder.

Every Railway servant, irrespective 
of the length of  aualiiying service 
rendered by him, is entitled to a lump 
sum  death-cumrpetirement-gratuity. 
This is earned at the rate of l/4th of 
the emoluments  drawn immediately 
before retirement for each completed 
six monthly period Of his service sub
ject to a  maximum of 16}  months 
emoluments  limited  to Rs.  30,000. 
However, if he dies while in Service, 
the death-cum-retirement-gratuity  is 
granted at an enhanced rate, as shown* 
below:—

Length of qualifying  Death gratuity 
service

Not more than 1 year 2 months’  emolu- 
ir.ents.

More than 1 year but 6 months’emoluments 
less than 5 years.

5 years and above. . fth of emoluments for 
each completed six- 
monthty  period of 
qualifying  service 
subject to a maxi
mum of 16}  times 
the emoluments and 
a minimum of 12 
times the  emolu
ments, but not ex
ceeding Rs. 30,000
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Temporary  employees  who  quit 

service on superannuation or perma

nent incapacity or reduction in estab

lishment or die in service are granted 

a terminal/death gratuity at the fol

lowing rates —

Completed years of service at Terminal gratuity 
the time of quitting service.

Death gratuity

One year or more but less than 
3 years

Nil 1 month's pay

3 years or more but less than Half a month’s pay for each 3 month’s pay 
5 years. completed year ol service in

excess* of 3 years’ service.

5 years or more but less than
10 years.

One month's pay tor the first 3 4 months’ pay. 
completed years* service plu 
hall a month’s pay foi each 
subsequent completed year’s 
service.

10 years oroor e One month’s pay for each com
pleted year ol scrvice subject 
to a maximum »i Ks. 12*000.

One month’s pay for each 
completed yeai of ser
vice, subject to a maxi
mum ot 12 moni<< ’ pay 
or Rs. 12,000 whichever 
is less.

The Railways  also ha\ e a family 
pension scheme which is applicable to 
bot'i permanent and temporary em
ployees borne on pensionable establish
ments  Under this schemc,  family 
pension is admissible ip the case  cl 
death of Railway servant while in ser
vice or even after retirement, provided 
he had completed a minimum of one 
year’s service  The amount of family 
pension admissible k as under —

pay of the Railway Amount of family pen- 
servant sion per mensem

Below Rs. 400 30% of pa>, subject to
a minimum oi Rs 60 
and a maximum of 
Rs. 100.

Us. 400 and above 15% of pay, subject 
but below P s. 1200. to a minimum of Rs.

100 an j a maximum
o  f Rs. 160.

Rs. 1200 and above. 12 °0 of pay, subject 
to a minimum ofRs. 
160 and a maximum 
of Rs. 250.

In case an employee dies alter hav
ing tendered a minimum of 7 years 
service, the family pension is p<.od at 
an enhanced rate to as to be equal 
to 50 per cent of the lai>t pa\ chawn 
or twice the family pension, which
ever is let.*., for a maximum  penod 
of 7 years or the age of 61 yea  had 
he  survived,  wmche\er is earlier. 
Thereaftet the family p* n̂ion is pay
able at the ordinary rate only  The 
scheme is  contributuble and every 
employee gove*ned by it is required 
to surrender a portion of his gratuity, 
if admissible, represent tig two months’ 
emoluments subject to 1 maximum of 
Rs 5000/-

The Pension Scheme was introduced 
on the Railways as a result of p̂re
sentations from, and on behalf ni Rail
way labour which were alpo voiced in 
the Parliament, and in consideration 
of its social security aspect.

Tt is, however, not possible to make 
a strict  comparison  of the benefits 
under the Pension Scheme on the on® 
hand and the Contributory Provident 
Fund Scheme on 1he other as these
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are two distinct schemes of retirement 
benefits with their own  advantages 
and disadvantages.

Earnings from Perunguzhi Halt during 
the last two yearg

*331. SHRI  RAMACHANDRAN
KADANNAPPALLX

SHRI VAYALAR RAVI.

Will the Minister of RAILWAYS be 
pleased to state.

(a) the earnings of Railways  iiom 
the Perunguzhi halt during the last 
year and how does it compare  with 
the  income  of  the preceding two 
years,

(b) whether the present  earnings 
from this halt Station are sufficient 
to merit  conversion of thus Station 
into a flag station, and

(c) if so, the steps tjken by Govern

ment in that direction7

THE DEPUTY  MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD SHAFI  QURESHI)  (a) to
(c). Earnings from Perungium Halt 
Station fo- the last three >eais  die 
as under

1971-72 .  Rs 28,825

972-73  • •  Rs, 43,460

1973'74  • ■  Rs- 38*544

Conversion of this Halt Station into 
a Flag Station can be considered only 
if the total earnings come to about 
Rs 62,000/- per annum  In addition 
a sum of rupees two lakhs is required 
to provide basic amenities for  this 
Flag Station

From the above it appears that if 
the Perunguzhi Halt  Station is con
verted Into a Flag Station, the Rail
way will have to bear a burden of 
Rs. two lakhs (non-recurring)  and 
about rupees fourteen thousands (re
curring) per annum.

In view of the circumstances  ex
plained above it is not feasible to con
vert this Halt  Station into  a Flag 
Station at this stage.

Supply of Ration to Railway Emp
loyees after last Strike

*332 SHRI M. S. PURTY Will the 
Minister ot RAILWAYS be pleaded to 
state whether after the last Railway 
sluice, anv steps have been taken to 
ensure regular supply of ratioro to 
the Railway employees’

THE  MINISTER OF  RAILWAYS 
(SHRI L N MISHRA) It  agreed 
during the course of discussion  with 

recognised unions that fair price shops 

for foodgrams should be available at 
all Railway colonies where rnorc than 
300 stafi  are located  Necessary ins

tructions to this effect have since teen 

issued to the Zonal Railways In ad
dition  Minister ol Rai’wivs has wnt- 

ten to Chief Ministers of State Govern
ments to  ensu-e regular  supply  of 

foodgrams to all fair prire shops
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